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IN THE CBNTRAL ADMINISTRATIVE TRIBUNAL

CATIN2

g p S V.t

@ BOMBAY BENCH

' 0.A.No.83/88 198
‘T.A. No.=™r f' '
f DATE OF DECISION 18-8-1992
- K.B.Pimpalkar | Petitioner
» | .
Mr.S.P.Kulkarni : Advocate for the Petitioner(s)
: Versus‘
i v o
I Union of India & Ors. - Respondent
| r.P.R.Pai Advocate for the Responacu(s)

CORAM :

i

The Hon'ble Mr.  Justice $.K.Dhaon, Vice-Chairman
¥ B ‘ . | ‘:
The Hon’ble Mr. M.Y,Priolkar, Member(A)
1. Whether Reporters of local papers may be allowed to see the Judgement?
2. To be referred to the Reporter or not? _ ‘ N 0
3. Whether their Lordships wish to see the fair ccpy cf the Judgement? |

4. Whether it needs to be circulated to other Benches of the Tribunal?
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BOMBAY BENCH

0.A.83/88

K.B.Pimpalkar

H.T.C. Pune Rly.Station,

Central Railway, v
Pune. .+ Applicant

VS.

1. Asstt.Commercial Supdt.,
Centraly Railway,
Bombay.

2. Divisional Commercial Supdt. ,
Centraly Rly. Bombay.

3. Senior Commercial Supdt.,
Central Rly.,
Bombay.

4, Asstt.Divisional Rly.Manager,
Central Railway, Bombay.

5. General Manager,
Central Rly.,
Bombay.

6. Union of India
through
Gensral HManager,
Central Railway,
Bombay V.T, ' o .. Respondents

Coram: Hon'ble Shri Justice S.X.Dhaon,
Vice~Chairman.

Hon'ble Shri M,Y.Priolkar, Member(A)

Appearances:

1., Mr.3.P.Kulkarni

Advocate for the
Applicant.

2., Mr,P.R,Pai
Counsel for the
Respondents.

ORAL JUDGMENT : | Date:18-8-1992
{Per S.K,Dhaon, Vice-Chairman{ :

On 22nd May,1986 the disciplinary
autho&ity awarded a-minor punishment to the
applicant. It directed that one increment of the
applibant be withheld for a period of one year,.
It,howeVef, made it clear that upon the expirfy
of the said period the order will not have the
effect of postponingvthe future increments, of
the applicant. The appeal preferred by the

. } v
applicant tocohas been dismisseq, The orders of
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the disciplinary authority and the appellate
authority have been impugned in this‘appli~

cation. The undisputed facts are these:i-

2, On 7th of April, 1985 a first

class accommodation was in reserve for an

_ Hon'ble Judge of the High Court. He was to

£

board the train at Manmad and wasﬁtravel
upto Nagpur. Inspite of the reéervation,ﬁhe

Hon'ble Judge was not given his berth with

- the result that he had to travel in a sleever.

- Later on,at the subsequent station the learned

- Judge was transferred to the first class coach

and there,k it appears, he was given the

berth which was originally reserved for him.

3. ' ACCording to the department on
7=4-1985 the applicant was the captain of the
Train viz. 39 DN in which a berth has been
reserved.for the Hoh'ble“gudge. The applicant's
case 1s that he wasbnotﬁéaptain, he was merely
a Senior TTE who.wéé supposed to look after

BA"™ Sleeper coach. The finding recorded is that
he was the Captain bf the trainlénrfhe crucial
date. This is the finding 6fithé fact which is
normally binding on.this Tribuﬁai.-NotEing has

been shown to us to upset'this finding.

4, Once it is found fhét'the applicanﬁ
was the Captain of fhe train on 7-4-85 there can be
no escape from the conclusion that it was his .
duty to see that a berth xgxwxé reserved for

any passenger isavailable to him. The fact that

the Hon'ble Judge was later on accommodated on

his original berth shows that some one had
unauthorisedly occupied the reserved berth.

N

The applicant should have seen to 4t That the
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berth had been vacated at Manmad station and
7‘the original occupant to the same éghaccommodated.
87He has-been failed to do so. He certainly failed
¢t in the performance of th@odutles We have

already indicated the nature of the punishment

awarded to the applicant.

-
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5. It cannot be said by any %igée of

\{»

imagination that the punishment awarded was

excessive. No ground/'theréfore/ exists for

interference.

Y

g> 6. The application is rejected fuwd™

without any order as to costs.
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(i1.Y . PRIOLKAR ) (S.&DHAON
Membe r(A) Vice~Chairman
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